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THE DEPUTY CHAIRMAN: Shri Suresh
Kataadi. Gopalsamy. Not there. Shri Satya
Prakash Malaviya.

THE CONSTITUTION (AMENDMENT)
BULL, 1985 [To amend article 324].

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Madarn, 1 beg to move for
leave to introduce a Bill futher to amend the
Constitution of India.

The question was put and the motion was
adopted.

SHRI SATYA PRAKASH MALAVIYA:
Madarn, I introduce the Bill.

THE DEPUTY CHAIRMAN; Shri V.
Gopalsamy. Not there. Now, we take up the
Legislative Councils (Composition) Bill,
1981. Mr. Dhabe to continue his speech.

THE LEGISLATIVE COUNCILS
(COMPOSITION) BILL, 1981—Contd.

SHRI S. W. DHABE (Maharashtra):
Madarn,. . .

SHRI RAMANAND YADAV (Bihar):
What is the wuse of bringing this?
(Interruptions}

AN HON. MEMBER: That was for Andhra
Pradesh.

SHRI S. W. DHABE: You are from Bihar.
Th, Legislative Council is not abolished in
Bihar. (Interruptions)

SHRI RAMANAND YADAYV (Bihar): We
will oppose the Andhra Pradesh Resolution.
(Interruptions}

SHRI M. KALYANASUNDARAM (Tamil
Nadu): There i; no inconsistency. If the
Government is for total abolition, then it is a
different thing. Here the Council exists.
(Interruptions)
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THE DEPUTY CHAIRMAN: Mr. Dhabe,
please continue.

SHRI S. W. DHABE: Madam Deputy
Chairman, I am surprised to here from my
friends that the Bill is not necessary. Under
Article 168 of the Constitution, there ig a
provision for constituting the Legislative
Council in a State. There is also a provision
for abolition of the Legislative Council
The Legislative Council can be created again.
It is not that if the abolition takes places, the
Council cannot be again created. If you know
the history of Andhra Pradesh, there was no
Legislative Council in the beginning. In 1956,
when the Reorganisation of States took place,
there was a resolution passed by the Andhra
Pradesh Legislative Assembly to create the
Council and the Council was created. Now, if
they want to abolish it. it is a different matter.
I would jujt like to tell Mr. Sukul and Mr.
Ramanand Yadav and others that the section
is very clear on the matter.

[The Vice-Chairman (Shri Powan

Kumar Bansal) in the chair.]

The article provides that for every State there
shall be a Legislature which shall consist of
the Governor, and in the States of Andhra
Pradesh. Bihar, Tamil Nadu, Maharashtra,
etc-two Houses. 1 will like to quote Article
169 of the Constitution. It says:

"169. (1) Notwithstanding anything in
article 168, Parliament may by law Provide
for the abolition of the Legislative Council
of a State having such a Council or for the
creation of such a Council in a State having
no such Council, if the Legislative
Assembly of the State passes a resolution to
that effect by a majority of the total
membership of the Assembly and by a ma-
jority of not less than two-thirds of the
members of the Assembly pre-resent and
voting."

"(2) Any law referred to in clause (1)
shall contain such provisions for the
amendment of this Constitu-
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tion as may be necessary to give effect to the
provisions of the law and may also contain
such supplemental, incidental and consequen-
tial provisions as Parliament may deem
necessary".

Therefore, the power is very clear
in the Constitution itself t, create
Legislative Councils or to abolish them
whenever that is desired by an Act of
Parliament. The Councils still  exist
in Bihar, Tamil Nadu, Maharashtra,
Karnataka. Uttar Pradesh and so on.
I have already made my submission
in my speech during the last sitting.
I want to add something more to what
I have already said. Now. the whole
idea of the Upper House is to have
functional democracy.  After the
working of the Act, ithas been found that
it is restricted to graduates, teachers and local
bodies whose representatives are elected
to the Upper House. Even in the graduate
constituency the thinking  is that merely
constituting the graduate constituency is
not sufficient  because the university
law provides for faculty-wise
representation.  Here, the majority of the
representatives are from Arts and Commerce
and very few graduates in agriculture or
engineering get a chance to be elected as
M.L.C.'s to House. Therefore, one of the pro-
visions which 1 have provided says that
in the existing graduate constituencies or
teachers' constituencies there should be
a representation  of agriculture  and
engineering faculties. The second thing which
I have provided is about one-twelfth
electorates of members of trade unions and
commercial and industrial bodies within the
State. I have provided one-twelfth for
teachers and  one-twelfth for graduates.
This functional democracy is not a new
concept. It is already in existence in a few
countries like Ireland, Canada, West
Germany and even in our own country. In the
1935  Government of India Act the re-
presentation was not on the basis of

adult  franchise in the Legislative

Assemblies and in the Centre. But it was on
the basis of different interests; and these two
interests were given representation in the
Parliament of that time, the Indian Federal
Assembly. The trade unions were given seven
seats and commerce and industry was given
11 seats. The main areas from where they
were elected were Madras, Bombay, Bengal,
and C.P. and Barar Provinces. Even in the
Provincial Assemblies of that time there were
provisions  for electing trade union
representatives to the Provincial Assemblies.
Madras had six constituencies for trade
unions, Bombay had seven, and the C.P. and
Barar had two. Similar was the provision for
representation of the managements of the
industries and the commercial undertakings,
including the plantations.  Therefore, this
concept

of functional representation  is  not
new. In fact, the Upper House can

be treated as economic Parliament

and this representation could be considered
every essential, it js very essential that labour
and management, which ar, considered to be
the main instruments of higher production and
creating wealth in. the country should find
representation in the House.

Sir, the Royal Commission on Labour
examined this question in 1931 and stated as
follows:

"Dealing first with the latter  aspect of
the question, we would observe that there
are several directions in which the adequate
representation of labour should benefit both
itselt and the = community. In the first
place, the presence of representatives
able to ,%ice the desires and aspirations of
labour and to translate these in to
concrete proposals is  essential  for

the prope, consideration of  measures
specially affecting labour. But the
welfare of labour does not depend

purely on what may be called labour
measures; itegood d epends on the
whole trend of policy and legislation.
More adequate representation o,f labour is-:
necessary  for its protection (his
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Inspect and. if given the opportunity,
organised labour can make a valu-ab-,
contribution to the wise govern-rhsnt of the
commonwealth.  Further, the proper
representation of Sabour is itself educative:
the recognition of its claims as a part of the
bociy politic will bring increased res-
ponsibility and a sense of unity with the
community as a whole. Conver-exclusion
of labour from a fair share in the councils
of the eation wiil inevitably drive it to rely
unduly on other means of making itself
felt, with injury to itself and to the nation."

these wete the observations which were in
fact responsible for giving representation to
the working class and the management in the
Provincial Assemblies and also in the Federal
Assembly. In fact, the local bodies also made
a provision for trade union constituencies.
Now, with the Constitution which we adopted,
the new trend which we wanted to have was to
have parliamentary democracy, and elections
on the basis of adult suffrage. Therefore, the
provisions that were made for the Legislative
Assemblies on the basis of different interests,
on the basis of caste' o,r community—the
Christians and other communities—were all
abolished' and it was a wise step. But so far as
the Cour ei Is are concerned, T am definitely of
the opinion that two Chambers aro always
useful for discussing the problems and having
a consensus. The Upper House can correct any
mistakes Made by the Lower House. And
there is a greater opportunity for what we caB
the parliamentary legislative review, as we say
judicial review in the Supreme Court, etc. The
idea is that we can have a second discussion
on the Bills passed by the Lower House. Now,
the provision of Legislative Council which has
been made is in the Representation of People
Act based on article 171 and is under section
10 which says that allocation ts in th, Counci]
of State; having such Council shall be in the
Third
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Schedule and for the Ilegislature of
each State, in the First Schedule.
Then they have given the number of
seats  allocated. Fourth  Schedule
gives the constituency of local bodies and
what will be covered by it. I do not find any
rationale, subject to what the Law Minister
says.

On giving representation graduates and
teachers. I feel certainly the teachers as a class
deserve representation. For Graduates as a
class, their representation may be based on the
feeling that people are illiterate and so
educated people cannot be elected in the
general elections and, therefore, such
graduates wer, sought to be brought into the
Upper House. But the most important sector is
there and the Govermment and in fact every
planner had said that without the cooperation
of this sector that is, labour, and the capital,
no progress is possible in our country, and it
i« with this objective that I have brought the
Bill. I have also given procedure for elections.
We will have a qualifying clause. I have
suggested in clause 5 that for this purpose
elections will be based on the scheme of
proportional representation by means of single
transferable vote and the qualifying clause is
just based on the clause which at present
prevails. So far as trade unions are concerned,
in tho University Acts it is stated that if the
trade union is of a 5 years' standing; having
membership of 5 years, then its members shall
be entitled to be the voters in the constituency.
Similarly I have proposed that only permanent
employees shall hav, the right to vote. I have
also suggested that in 'he case of commercial
and industrial bodies, it must be a registered
society of more than 5 years with a minimum
fo 50 members so that all the members can
take part.

About the eligibility clause, I have given
that if the membership goes down, then
automatically they will be deleted from the
electoral rolls and also it has been provided
that those who have got registered offices
within
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[Shri S. W. Dhabe] the State alone shall
have the right to take part in the elections.

I need not mention all the other provisions
which are similar as provided in the old
legislation. I have made reference in clause 9
so that the same terminology as in the Re-
presentation of People Act, could be used in
this legislation.

Now, clause 10 is very important. Under
article 171(5) Governor has the right to
nominate on the Council only from among the
persons having special knowledge or practical
experience in respect of art, cooperative
movement, literature, science and social
service. But journalism and physical
education, technology and sports are al] types
of categories are included minations and I
have, therefore, suggested that it is very
necessary that
all types of categories are included
because these are all very important,
like journalism physical education
and sports and I have suggested amendment to
widen the scope for nomination of such
persons who will be very useful and whose
participation will be fruitful in the
deliberations in the Upper House. In clause 2
1 have said that Government can make rules
in the matter of allocations, in the matter of
voters and other incidental matters. 1,
therefore, suggest that Bill is meant as a
means to provide wider representation, to give
wider representation, to different interests in
the country. This should he accepted
especially when the Constitution itself
provides that Parliament has the power to
change the
composition of the Legislative Councils when
it feeis necessary. I think it is hightime
working class is given representation. The
working class movement has come to stay.
Similar-'ly, the employers are also well-orga-
nised. Under these circumstances, T feel that
my Bill may be accepted by the Government.

Thank you.

-SHRI = VITHALRAO MADHAVRAO
JADHAV (Mabharashtra). Vice-Chairman Sir,
Senior member of this August House, Shri
Dhabe has brought this private members
resolution. This is a yery ambitious
resolution, In this resolution he expressed his
views about the Legislative Assembly and
Legislative Council. Our socialism and demo-
cracy have a great ancient History.
Chattrapati  Shivaji Maharaj, Maharana
Pratap. Laxmibai the queen oi' Mahatma
Gandhi gave the message of freedom to this
country. They abolished the slavery in this co-
untry from time to time. Now we are living in
Freedom. There must be equal opportunity to.
all the sections of the society. The time has
come to think over this. There were
representatives from all the sections of the
society in British period also.

Now we have different houses like
Legislative Assembly, Legislative council,
Lok Sabha and Rajya Sabha, to discuss all
types of issuese. Representatives of the
people raise their
problems, discuss them and solve them in
these houses. I think Dhabe Sahib must have
thought over the reconstruction of the Houses
and providing representation to the all sec-
tions of society. Dhabe Sahib was an active
Congress worker. He spent his life in
organizing the Congress workers. As that
time he was concerned with problems of the
workers and poor people. He knew haw
important this question was, that workers and
poor people had no real representative to,
raise their voice in the forums of Lok Sabha
or Legislative Assembly. Just now my friend
Mr. Bhardwaj announced that government is
bringing a resolution to provide represen-
tation to workers and students in the
Legislative Council. I hope the government
will take proper steps in this regard. 1 feel
that government will take steps as early as
possible.

'English translation
speech  in Marathi.

of the original
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Vice-Chairman Sir, Legislative Assembly
and Legislative Council are very important
houses at the state level. There
representatives of the
people raise lheir questions and P blems. All
the sections oi the house discuss the issues
and government cornes forward with the
solution. Al state level the Legislative
Assembly and Legislative Council have big
responsibility of solving the problems ol the
people. The government takes in to account of
various  suggestions made by the
representatives of the people. But some of the
states are to abolish the Legislative Council.
Some time back Andhra. Pradesh Legislative
Assembly passed a reso-lution to abolish the
Legislative Counci] of Andhra Pradesh. I don't
know what was their purpose. Whenever a
new parly comes to power it wants to change
the complexion of the Legis-to, suit their
political interests. This is dangerous for the
future of the democracy and the nation. This
question does not belong to ruling party or the
opposition, party. For the better future of the
democracy we have to ponder over this
question. 1 think that we have to give
opportunity to provide representation to all
sections oi society in the Legislative Councils
and Legislative Assemblies.

Vice-Chairman Sir, I know that there are
representatives from teachers associations and
local self government institutions in
Maharashtra Legislative Council. We know
that in our freedom, movement farmers,
labours, mill workers and other labours were
active. Now a days elections are very costly.
They are not able to contest elections. But I
think that they must get representation in
legislative councils. This is my suggestion.
Some times we discuss the problem of the
students, but we do not have thorough
understanding of their problems. So there
must he one student representative in each
legislative council. Alter completion of
college and University education we forget
the problem of student. So my suggestion is
that there must be 327 RS—8
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one students' representative in legislative
council in each state. Their actual
representation may be- decided by legal
experts.

My next point is about representation of
women in legislative Assembly and
Legislative Council. There are 50 to 52 per
cent women in our country. But in Legislative
Assembly, Legislative Council, Lok Sabha
and Rajya Sabha there are only 2-3 women
representatives. I think their are only two
castes men and women. Today there is no
provision to give 50 per cent representation to
ladies. But my suggestion is that there must
be 50 per cent women representatives in Lok
Sabha, Rajya Sabha, Legislative Assembly
and Legislative Council. Our society is male
dominated society which will not agree to
give 50 per cent representation to women. But
now time has changed. In Japan and Koreas
ladies are working equally with men.

Ladies are working in factories,
electronic  industries and working as
conductor in buses in Korea and
Japan. So 1 think that there must be
equal  representation to women. In
Panchayat  samities, Zilla  Parishads,
Municipal Corporation, Legislative
Assembly and Legislative councils also
50 per cent representation to women
should  be ensured. Vice-Chairman
Sir, Shri Tarkatirtha Laxman Shastri
Joshi was a great scholar in Marathi
literature. Gandhiji  invited Shri
Laxman Shastri Joshi as a family priest on his
son's marriage ceremony because no other
bramhin priest were not ready to attend that
marriage ceremony. In those days bramhin in
our country did not have advanced views, but
Gandhiji had progressive views. Sy they
decided ty, boycott the marriage ceremony of
Mahatma Gandhi's son. That time Shri Joshi
expressed his views ,s follows. Family is like
a University to the children. In this university
father is the Chancellor and mother is the
Vice-Chancellor. ~ Children  start  their
education in their family. If lather and
mother

are cultured and patriot, their children will
also be patriot. They will never
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become traitor. Progress does not mean
spending lot of money, establishing big
industries and starting power projects. We
have to teach the children in the childhood
that about patriotism, our culture and loyalty
to the nation. By doing that we will be able to
make our country great. 1 feel that we have to
reconstruct our society. Our secularism has a
long tradition but what find today is quite
different. Different situation prevails in rural
areas. There is always tension among different
communities and relegions. It is apprehended
that this type of attitude will lead to downfall
of the man kind. To avoid all this we have to
think over how to reconstruct over society.
We have to go to the root of this problem. To
reconstruct the society we have to give
representations to all sections of society, in
Legislative Assembly and Legislative Council
at the state level.

Vice-Chairman Sir, we have to see who,
are the members of Legislative Assembly and
Legislative Council of the states? Most of
the M.L.As and
M.L-Cs are tne followers f powerful
Ministers. There must be representation to the
mill workers as well as small farmers in
Legislative councils. There are some small
farmers and workers in the society who can't
contest election. No party will be ready to
give them ticket. In our country 80 per cent
people are farmers. Out of them 75 per cent
farmers are small farmers and are holding 2, 3
or 5 acres of land. There is ny such difference
between small farmers and workers. Land is
less in the proportion to populations. Land is
divided into pieces of 2 or 3 acres. And that is
why the economical condition of the small
farmers and workers is the same, therefore, I
feel that there must be representation to the
small farmers in the Legislative Council.

Scientists, Technicians, and agr, nomists,
Engineers and experts of
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different subjects are wheels of our country's
progress. They must get representation in the
Legislative Council. ~When there are
representatives from all section of society,
and representative of the poor people living
below the poverty line, then only our
democracy will be successful democracy. We
have to think in this direction also.

Government is proposing to bring a
resolution regarding Legislative Coun
cil. I congratulate the Government
for this. Our Congress Government
has guided the nation for last so
many years. The Congress Govern
ment give direction of socialism to the.
nation. So that India rose as a power
ful nation in the world. We have to
formulate such scheme as could
develop Intelligence into strength. When we
are thinking in this manner we have to
consider giving representation to various
section in the different Houses. This was the
dream of Mahatma Gandhi, Jawaharlal Nehru
and Mrs. Indira Gandhi. There were always
tears in Mrs. Indira Gandhi's eyes, when she
saw. injustice being meted ou' to any person
belonging j, backward class or backward
tribes. She was the champion of poor and
down trodden people. ' She tried her level best
to help the people who were living below the
poverty line. She tried to eradicate the poverty
in thig nation.

Now there is a need of fundamental
revolution in the field of agriculture,
science, technology, engineering and
industry. If we are real representa--
tives of the poor and down trodden
people we have to, solve these pro
blems keeping in view  their social
and legal significance. Party system in
this country has posed some questions
which are dangerous for the future of
this nation. We hav, t think over
this continuously in near future.

Vice-Chairman Sir, I have already given
some suggestions in this regard the main
question is how will be able
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to give representation to the people of all

section this society in the different
legislative bodies. We haveto give them
political ~and  social status. The time has
now come think over it once again. My
friend Mr. Bhardwaj is bringing a
resolution in this regard. it will be

presented inthe next Lok Sabha Session. I
hope he will think over the suggestion giving
by the members of this house. There is a
question of poor man who is living below the
[javerty line. We have to raise the voice of
poor people in the nation and highlight their
misery and suffering.  If we want to achieve
welfare of poor people we have to give them
representation in the  different houses, so that
he will be able to raise his voice in the
houses. He is not aware of his rights at the
present. He must become respectable
citizen of this nation. India will never
become powerful till there is inferiority com-
plex in the minds of the people. Presently they
are castes minded. There must be psychological
change in the minds of citizens. There is
need to amend the present laws.  Our consti-
tution was framed 35 years ago. There were
some loopholes in our constitution.
Necessary steps must be taken to give justice to
the poor people. For this the composition of
legislature bodies must be changed. My friend
Mr. Dhabe has brought this resolution for
providing the representation to trade unions
and mill workers. On  this pattern if I
suggest that there must be representation to
agricultural workers, small farmers,
students, and economically backward people,
and to those also who can't bear the expenditure
of election.  Except Dhabe Sahib no body
knows Marathi language in this house.
You 'nave listened to me patiently. I
spoke in Marathi  be-cause marathi is
my mother tongue, and it is very cultural and
rich language. Once upon a time this language
was ""dely known and impressed the nation.

More than thousands  of Abhangas
(stenzas) of Sant  Nardeo are included in
Guru Granth Sahib of
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Sikhs. The social movement was always in
this country  due to Maharashtrian saints
like Namdeo, Tuka-ram and Dhyaneswar.
They taught socialism to this country
by their Abangas and Kertanas. They
taught the people that, this country is great
country, its culture is a great culture and its
religion is great religion. They also
taught  the secularism  to  this nation.
They taught  secularism not only to this
nation but to all the world. Marathi is
cultural and a great language. I am thankful to
you, that you have given me this
opportunity to speak in Marathi. In the
end I could like to read a poem of acclaimed
court poet Yashwant. He wrote his po.em on
the death of this mother. The poem is as
follows:—

Oh mother! some one call to her
mother.

That call feels me an auspicious Calfs are
with cows in cowpen Sparrows are feeding
their cubs Seeing that my soul is
distressed Even the Lord of universe is
beggar without mother

Oh mother oh mother' oh mother!!;

I feel attached to my mother tongue is like my
mother. Therefore. I speak in my mother
tongue in the House. People are quarreling on
language issues. But Marathi speaking people
never do it. We Maharashtrian are proud of
our mother tongue Marathi. Therefore, |
expressed my views in Marathi. I ;,m thankful
to you Sir, for giving me this opportunity.

5 wAETNiE M (faEe)
Mg TMEET, FFAE Fo sz A

AFAE T TE@T T fem St zgasam
T TE 2 HaT T f{FEre =T
AT f fr 9T faer shar &
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qe #, 97 FEEAT F 0T £ A=E H
7 ourw 2, et sefEae dam #
AT AT AR S EE § TR
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[ A=ty faa]

AT 97997 OF FAd AT
g% AT Z1F £ 1 wa §Pae FdET
femr g 2 5 FF mmae. & @
draa g e, fn = 2
forzrir Fez W AT AE AT I,
difaag w@r £, fmer 93 § g
aifen, arEg ¥ wmr wifzw, wEw J
mrar snfer, F@ifea qawz & wET
g 2, 3A9 @Al sifEm, “T‘rﬁf
gfag &, "rq'fra‘ra‘rm;;m ®, A
AT =ET |

ugizr, § fagre faumafer a7
FERTY AT AwAr £ 0 s faEmw
faaa afeag & 37 0 sz fafres

&1 ir faze § 1984 F faamaan
¥ qAE g, FAIAN T @ A
B rrﬂ F1 #ag w2l F fzfez A
fear o fadt dr @A AE 7T AEr
£ | WATH TUTE EIN T ATZ A AL
OGETT 24, A0 3l Tfaas  fafaeee

Al
a fafaqat it 3wz FaEm
ﬁlgnawm TIwaT ®
it gz fafaes 21 oo
w—?m’%ﬂm°
e ww £ F
ﬁrﬂ*ﬁf{{aﬁrw 1T
ﬁ@mﬂwm#w
| fawe fafame o995 5 am @
qis sEasr ARl ® ([ aTe-stEwa
g0 | TEA A eEErar et A=
iwféﬁ-frafiﬁﬁrvhzi"mﬁﬁrrﬁa’t?
HA T I TAGT | ARE qHA F A#T
muf‘sﬁuz:ﬁ qﬁ"mﬁz a-wq

G 3‘@;’
E
ﬂ -

%ﬂi
&

T

%

A

A A AN F 45 @A | AT T
fafaredt 7 =0 9% sAe A #iw
AT ATAT AZ 2 |

AW H AAT FT TET w4
& f771 g FaE——{F277, 91Eh,
A, FMTIEd yEaz, Awe avfEy |
& wo fafaedr o0 F ATAAT STEAT
fe a7 =m@ar sarfy @7 fafa=za
Farg Iz 27 FE A qA1T AT
HAATT AW Z; M ETHE w0
FFEI A1 AR Al A1 OWIT UEEH
Ffamz fafrezs fwe & 39w &,
Arfreerd % WL AR A OF F %
TAFT ESIHEE FE (AR AT 9 437
fagr T oATAYT Y

mh A fifem fufs fRed i
w2 1w fage am-rforg Saw
w9 TFT 2 TAIAT 8 q7 g Afatriamy
7T ZEA A 8§ T 20 9fa-
AT 3L AUz IR ¥ oA
zu giafafedt sr Afew S A
T e A% | wE AwE ATE 1 ZEA
2z g fr ww e A Frew arE A oy
GET TE, T FT g @ £ ) gaey
qF7 A% &l T% 2 | 99 =915 ®O0
W, TTREE g Z, a1 TEEwr a8y
ara w fan vy s, fErE = e
fam =T s | gATEE o7 A | Afaw
712 @ FOZ, wE BE 977, RS
q A, FE 10 FTT | T AFT {
TAET AE AT A FE TEE )
e ag 2 fF s ats e T aae
faam ofmg s azr e 3w an, oF
e ¥ qFL qraAT 21 6 2, Afaum
FT IFATT E1 TET 7 AT OF 79 F50
TAT TH W VAR AA TEE Y H
IR WA W F AW AT ARG
= o w7, Ffes it 91 s
&t a1 afafraar @ @rar g
FATT A7 &1 A TET F7 AT Al
FT TAAT WeaHEeAT TEAAT E (R A
fr %1€ urmn, 1 AfvwAr @ oAE
ST |



233 The Legislative Councils

@wa‘nﬁ %’r a1 & f7 giwar
ﬁ ] : farear
Z, Tl FAa0=
%f:ﬂ'r‘rq' T ?m qET AT | T
W AT TG F | I FaT AHEH
AW, TEr dREr ST T,
GURUESE 1 iad) ™ Ow-
AT FT G T T fan 8%
FTAMT £ | rrwwrr"«a ‘Zar
SOFT H weAm AT FOfE oAt
&G FEFATET W, it Fiane
fafee=r &7 &, =i «ifgaz @ wan
for ani 1 afafifoesr weum adr
= ¥ afafafaer wam 21 1 wE
Rl & 41T T TH FT wedq 4T

H,,,
Hit ;,j

*24

‘a|.|n

=i weqmg 1A (TwT 9E)
R0 I HERE, AT HAA
fae wa i stag famaw Zfw
faam of™aat & T g =itgy iz
T 2% AfaT F A SHFT TAT
W eI AANZE F Al -
fafer g =ifge, & 2 & wEwd g1
IUTAE HEIRT, 1947 W I F W0
am & mT arvdlfay, awifEy o
AT FQTGAT ZE | BW A AE G ma
e WA #WIX o AN F
WeIw { osmA am a1 fEEre 59 0

Tl Fr TEHAET A9 F HAdaar

& fyar |qf=nrar—§,=r?vr
A 27 1 ghET § oagn & Al
x:Trq'a'!fr =@ IEql T & WL

¥ wiefzane wEeedt # dmvT W
Fafaam a7 famr fFarsm s F
Fanmraﬁmrﬁ‘rv AT Wl

[ 10 MAY 1985 ]

(Composition) Biil, 1981 234

¥ wor ¥oar g o3A7 93w § A4y
g F T G AT FT AT |
AT A7 T IA R AT FE A
a1 % ATETT T 3AH s w4
|

F EAdaAT  HAAAT A
T ATHaA FT T4 T AFA
g #r fEars sae,
u Far Al
’m | TfEwT 22
!ﬁt asn#fr % faara
* AT 22 mwﬁ ¥ gaeafaqr
1fa . § | &

FaA qE g e afa 22 91T

W g4 4 99 22 gFat "
fare afead <t gt AnfgT 1w & a0
f T smAr wAAr F
"I ‘a'sr T fwmsr @
v "TSFfﬂa

’.Tooﬂ

Firzioez TR § FOFR § HOAT
W?ﬁm%%ﬁﬂfwﬁ'mm

ﬁmm%w 29 7 e (war &
T ﬂ'{TFfr At Frag AT
7wz *Tr oot AW T@Ea |
IfF EW WA AT TATE F STAAT 92
F1 wraArEr iy AU F47 | g9 9AATT
T TETE AR_H T FLOF AT gfar
1 fmir T Gm% s49dE A6
HATSETZ M0 BFT | SAAS F IS
%mmm?qmza'm%

gw oz s fygwr wEml F
fazin wr et fawr @ (24 frg
ga ¥ fows oomnr & st &1
=T w0 g0 o Tiew ¥R A
FAITET grzen wvd fr whEm el
fiam | 1885 # Fram arE F wer fr
mvﬁqanawﬁwﬂwwﬁ
& T X AW P A |
ﬁ@@?%a’ruﬁmﬁ: A FAT,



235 The Legislative Councils

[ = weqaim 7 |

Fdfa. Wiz M WIS T T T E
fﬁaﬁﬁ T OWAW ¥ 7 9 Eiil
a0 TEA 7 fA0 SHY AFET & A

[ RAJYA SABHA ]

{Composition) Bill, 1981 236

am T i dadr sfEu wEr 398
wiaaE R H 1968 § FF 47|
qfers d=c AW AR FWIET
FrEEE |

FT 18859 qmrff yIEF i AT ='j: dm. oas & o wity wi
q7 =< aremaaﬂ FAEL " & Sm sor T T P e
i las S A i AWIRATE ¥ FA0T e, TEAE #A¥E

oA 0 7F9 3% ) FA A F4ET
T AEE A WeTT H AR HT
¥ g fem fro g9 qf woEAl W
9T FEq WiT 1930 ®  ORE '1“7
WA T FEET WAET AW AZE W
oSl ° Fias A (A3 40 1936
¥ wiam arE A 77 A (A, [
M AZE A wIAR W AW
WA #t gman 7 oA O®

I am a socialist. 1 believe in socialism.

qte MTAZT FIT« F FAT T4 W AT
ZRI FAA TAR F fqAIA F ARG
st w a1 fagdi® 999 9N
AT | 1969 F FiaA aE T F20U0

i | 3T aRT o % Aar9 940 A
?;_'qﬁ ?| :"F” 5':1"?"“ af-’-rl T("EIT
At fTr'.‘?Fr F5; &t TEiawea fwan )
AT & {9 TA B Ay fmar &
W wea frgmm ¥ ERaw W
AATHATI! T4 4 | TF AAT H4AT FT

The objectives of Congress is to es a

tablish  scientific  socialism. The pro W wias ol q i AR L
blems La, ie. poverty and un T 94 T AR F r'mqm F
employment cannot be solved without f""’lﬂ Aasfrmr g wim o3t % s
socialism. 1 want to convert Congress | T& & 7/57%] F (wal 75 #f g9 #571

into a socialist organisation. 1963

" AAEC FT7 A wmrag # A9F9RT
i g% WA & fev fgam &y 41 W
1942 F wywEdy At werd g W
1947 ¥ I groE =im I 1950 H
e § Afama s &eh EGUIS
1952 ¥ 9#ft are  nErer ®arsw
F 9ME a7 97 e w owam
T 1953 W wEEl A H
FEET A ogEy F wm f=

! want to establish a socialistic struc-

faare f@or o= F35 92 @ azardd
FAT I A F deAr IR wigr 7
gRIFAE ¥ AA0T T AT 1971 |
qA7TF AL | qOAT FEW ¥ S0
a%e 537 5 :fr'#m e &
TR T EEAIAET 2 T A AR
A FAFT  FEACARS # F giE e
w1 Az 3| afwomwerET T A sAAr
A [armart fgEreny W qdE
2T mET 97 IW T A0 AT
gfzwr andr w141 fFan, ot w0
w915 FEE ) AT a4t grad)

ture of society, b ¢ TATHIIE
I F w17 fgmem o FERY, I AT o H
¥ mWiSaT gt 7 qOeIT Ty aam fgaraees w1 a9 fﬁ"’fl
@ & gwm fram whm el
STEAT £ 1962 F
1962 ¥ /7 TE F $19UF qfqmw-wm:* T Zm 2
ST AT weram ¥ qFAvIT Wi q § mgm wwAi g v ww woE

v T fw szerfon oot aarsanz

9@ ¥ w7 agw & =i AwF

¥ owwrefEr #1967 WX AN RAR TG A ﬂ*“w
& oo - TANEE I AETE Tiz

1968 W wfarame gtaw ¥ oo -

& P ) st B AIETATH  AgE AT #mﬂ“: iz

mr # waT ®owaw g, l'!T!-ﬂﬁ"-TQ"fﬁ‘ #qz7 FI AT TEaAT

wEq T fr gmEr AR TAHATE T OGN 7 TAET [EAT

1 will occupy  the

of the vconomy.,

commanding height | fgq sny | Iw ¥ FaAIE F jAer

A A FEAGHAT T G2 AFA



237 e |egislative Councils [ 10 MAY 1985]  (Composition) Biil, 1981 238
fegm &  @sw  wiEmaw S
ghewr Ay 1 AT F AFETALT

M wwen £ 5 g oawd I Ay aEEE AREEE 41§ Fer w@q

afefeafs &1 @d g0 AW F v g T Metawmam §2 3 gum-

o wAt TS andl & gl w7 7 & ARy # fggEE A SAar

nWan &7 Mim a4 £ A OE %l wuga T | farm A wzm A0

7 Z9 FT GEIA( T TEAT T TFA AT Z9 A GATE qATAEAT  sfeRdr

& WS (FFEE oR AT H oW;r ENE R

L "fﬁ wa Z__i-.,.‘l 4 cr,:-{ff‘qf. f'- "I want to make India a socialist,
%9 T g fwma 3'97 Eﬁ'f‘_ :tEHT developed, strong and powerful India. But,
feafm § ot Zor w7 *'ﬂ?f% 9% for making India strong and powerful,
alsvazTzfzm £ femi T ez F united snd tremendous national efforts are

TEAT, ‘-'[1"-! N FEEAr T TE needed. Either dynamite the economy of
:rl i _‘__:,r FrogEE ¥ T :I"'\_.'- the country or get yourself dynamited."
AT TR & M A T T F9 AW AT qZF A Awdy
¥ fe A WA wetE & T T Tt AT A werst Farward
Fdt A1 AR T AA § AT A ATF 5 TEET ZAr @A

Tﬁfﬁ' T & n[zq-'r FT T AT éll TE 1976 5 4981 HHIRE HTH
Tt'T T qOrTEEl  EEITEET OH @5 & FAadam C F'I"rﬁ T
fq“.iﬁﬁ! "‘_'_‘[ i-, -fl.- fo‘ ar“lrﬂ' ar AaL fW:
q';::'q';: 427 37 TSAEIH[ 57 (F0ams "India will be a demoratic, soci-
=R T\ 7 TE W =HE 9ET F alist and secular Republic."
FET ST 79 K AFET FAl 1976 & ugw
Eﬂ?"'f E 'ﬁﬂ'ql"'l' AEAT FT "India will be a democratic State.'
g9g7 T wET E W FAD ofmet Thega @it & ey § o

W [ = =) AL = ., = = iy e
fergeam & wew WEaz dE A IR 77 5FT 7 1976 § 425 qovgT

ITMEHET AT FEAA T T THAT

- .
i wtogT &1 A % 7, ww A FHEAT § 4g HweT faar ar 5 -

’571' T A%z | =il TF“H a1 HTIME AT "India will be a democratic, socialist and
wElag r"aramrm =T AT FoArE secular Republic."

HIT SRR & Wit 57 A 2 T AT "
T fErgT A SEasd AT A, CANTI S AIa . qreqw § qum-

p s 2 - . ¥ = =
femgeata & =iGm A1 %1 51 A1 AAAT TR A oA F fa oA E

gfrer widt A Fifw # favam 3 WAl HiwsT  FOFL AAl, HEX
¥ Frram A A, SRR H wifFardz, =@ 77g % 27 33T,

qifdr § fvarg =7 £, § 3o £ feem am =1 27 T A A
a—rwﬁ?wﬁ&*grmﬂqm?r. ’-:’WWT?{??FW% GT ATT
Trfra AR AT T FHAE T W gfgar =77 £ &5 3w afaam
qea ma;;a-mm;g.m fmamtww A | T
¥7 TIET EMT 97 (gSEN AT v ¥ frd § g7 gA wEM 0w
= - i ke K = e
a1z 7Y faor § 2w THOAr AT TIN & TR TAH AN FAw ¢ fw
T | fgm & wastaeey | SAA SEEW AT g - A
AT B § #3930 AT HT TAAAT T T T Z AT qACTAT
2 OFFAT FTEHR F1qF FTTC A7 AR AT # faem ¥ wAT owmww § A
AT | FAITT zrm-m-a‘#aaw WWH'%WHTWWMI
I AT TEAE Aa27 saifeEr ZrEET u‘wmmwmrqm—m qFT
ME TEAE ST T W T 2 gt ux =ig faw wewm @
TTE Eﬁ o7 97 WA,
fommmat @imar £ mfgar =
g fome s o®wEWo FEE




[ = aeT7Tq U |
e femEaE F AT, qfes
Az AT sAE A, TEiET ZEeT W
& TEREA B OET TAT 97 TR
w7 fgmeA anraam & 7w &
HAGIT AZH ALIAT |

afT ah 1968 %
sfamadt srwar &
£ (cmam=w) Wt @ wEE
f«smwwfmwrfa'ﬁ-;ﬁ i

13
p
5 |
7
4

wrrAd WIT §HIRAIE 1 Weed £
qes zr—c.'rm. wAaT T FINE w1
TAleAAE |

o wec ams faa (Tt
guie) @ faw ® arT ¥ drfed )

w; ¥EGE9 NI wg  faugs
nfrag ¥ wa@ ¥ 9 gu ghaliy
qIEE A1 § wWEhn TEA AT
St argm W & fEET wam,
Wity g 07 AW ¥ T e g,
AT 22 WA & & 995 8 WAl & fas
qfeqd & a1 & =[Egm v 22wiErH
farerar afraa oft wiem &t A i 3
e or fAam man ar 6w
gt £ mw wEAr g 2 famn
2 v gFm A1 FEm frEerd
T 2 AT AT T AT I g4,
SAFAT A FECAT, SAGT AT FTeRHN
sAal #1 wrwEnar #r afatae
THE 2 7)1 Tafad & aEer A
i faumr ofwwdt @1 v s

W,W&:Fga#nﬁa‘rzr
&) fame ofodt § s F oA
g, UYUEm FERgUr o4
TH9E ET WA £\ S g aEA
T wg fv Zw afem & afafta
faur nfeedi § W@ & 7 wEm

g e

T e

A

= 3 AT g
wIET E waw  fafala off fRae
Sl e a'rgn {17 A qATHZ
& afafaty & 3497 |1 Fram wies
% mr wifen Aty w3 15 SAR
a5 1t-'r qET EZT AT (AT STemaT
AT WYAT -WGAT  EREEAT R TR

& WIT ATET TAL W EF AT

OETHm ITRATA WAL,
oas Ll e 3 f“'-m e @1 9AA
a?r T 2T R wmE ounew
¥ mrei Sait G (A |

fraza v f& 3 faam
af W FwE FEE T

Miw fauam oftrr %1 79 2@
# J7 IF TWIT F FIW AT HE
gHA A AT T SO AR E
Wﬁrrmﬁ*h?ﬂ‘%:
fomr iz, v W g Fw
gars | gy WiEd ¢ v WmE w
Cieiall cll o DO i . i
SET BN SW ¥ Fex 0 TAaEe 2,
@ 2zm ¥ (@ #qTrré_.l'Tir
ﬁ"‘caq'{—nmw f"‘-‘l‘l‘i’f?'l"?,_l«l
T FTIEIF
?ﬂ'w‘a’"f""!l'?ﬂ‘!ﬁﬂﬁ'm Al
fﬁ:ﬂ?fam-'ra'ra'rf"mm'-fxmm
F1 9917 A7 2T WS HHE AT
Atfzs atfa zwrs 3o 1 591 27 74T,
97 I HAETE 7T A ST 5%
SAET AT AEEFET FT OET 3T A4 |



241 The Legislative Councils [ 10 MAY 1985 ]

T FIET 2 FEM FIEIT TN
wwer s fawT 9§ fav o

22 weal & A% fafemw &, 3
fuager 7im ¥ faefown 5% ag
fareir @12t 37 arer 2F 2 | faans wfug
F e u fadi v w wamr wA
3E 9L U2 FT FHE Z | sEwwad
FT HAOW g | 9% HEAl @@adE §
wE g | wg s ¥ sfafefy faum
sur #iw fagw gfws o gmd &t
& wwar A el F0o=d e H
ofvafus &4 1 G feafa & s
faam iz &1 «w w7 # S
FIT I WG Z AT AZE TG 2
7 0% qEm YW g | wlem &
FEAAAT H9E § Fgar wEgm &
femgrme & avee ot 7 oy off faame
g, ifees § At faar afveg @ wifse
& gt gifge @ifs faum a9t #iw
fame ofmz @1 fqest w5
Hafaa % 9% )

SHRI B. SATYANARAYAN REDDY
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SHRI SANKAR PRASAD MITRA: Sir,
let him not take their names.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): I would request the
hon. Member not to say anything which may
seem detamatory or incriminatory for a
person who is not present in the House.

W AR FTNEW areE o AE
¥ am A&l S, AW W o ar
I F1 frae g Ao

THE VICE-CHAIRMAN (SHRI

PAWAN KUMAR BANSAL;: 1 will
expunge that part.

*Expunged as ordered by Chair.
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SHRI M. KALYANASUNDARAM: Mr.
Vice-Chairman, Sir, I welcome the Bill
moved by my honourable friend, Mr. Dhabe,
because it has provided an opportunity for us
to discuss the advantages and disadvantages
of having a Legislative Council.
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I do not subscribe to the view that a
Legislative Council is essential. Just a few
minutes before this Bill was moved. I do not
know why the Minister announced the
decision of the Gov-. ernment to abolish the
Legislative Council only of Andhra Pradesh.
What does it show? Because the ruling party
there in Andhra Pradesh was very keen and
they wanted to abolish it, you are doing it. But,
on fundamental issues the Government has no
clearcut policies and they do not take firm
decisions at the appropriate time, whether it is
reservation for backward classes or other
important issues connected with Centre-State
relations. Even on some important questions
connected with our national unity, the
Governrment is not able to take quick
decisions and move forward. Why? They are
willing to hit but are afraid of wounding the
vested interests. They announce their noble
sentiments and pronounce very bold policies,
but when it comes to the question of
implementation, they retreat. That has been the
sad experience of this Government or even the
predecessor Government. That is why our
country is passing through such serious ' crises
whether in Gujarat o,r in Punjab or in Assam
or in the south. Can we not take a Arm
decision with regard to abolition of the
Legislative Councils? When you are bringing a
Bill for abolition of the Legislative Council
only in the State of Andhra Pradesh, can you
not consider the question as a whole whether it
is esential for other-States? What is the
experience? Some friends were very
eloquently supporting the idea that the
Legislative Council is a symbol of larger
representation. No. It i an obstructive mechan-
ism conceived by the British. It is a hang-over
of the British hierarchical system. Sir. all of us
were fortunate enough to be born at that time
in our country. I am proud, I am an Indian and
I was born in this century. If 1 had been born
50 years earlier, 1 would have missed the
opportunity of seeing the saga of the freedom
struggle, and if I had born after 1947, then also
I would have missed the post-
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freedom struggle. So, I am proud that I have
had the experience of the freedom struggle
and also, the post-freedom struggle. What is
the experience? Why did the framers of or
O not take a bold decision whether a
Legislative Council was  white they were
emphatic that for parliament the  bicameral
, essential? They created the lok Sabha and
created this, Rajya Sais not on the model
of the British Ho,use of Commons and the
House of Lords.  This is different.  Th
is unique. It is our own thinking or. the basis
of our own  experience, our history, our
tradition, our Rajya Sabha is not the Council
of Loxds, although in  important  question
of procedure, practice we are following the
British traditions because that was the country
which  introduced the parliamentary
system first in the world. Britain is
considered to be the mother of par. liaments
and, so, we are folio. with regard to the
procedure. But with regard t° the stucture
our own perspective  for the future.

Why should the Government hesitate when
the question of abolition of the Councils
come. When the Council exists, how the
representation should be there, how they
should be composed, is a different issue. Only
trade unions and working class should get
representation is a different issue. When we
have introduced adult franchise, why do the
workers and the peasants not get majority in
Parliament and in the State Legislatures ? It is
a very important question which everyone of
us should examine.

We have given adult franchise. Now the
demand is for reducing the age of voting to 18
from 21. That will be a very important step if
the Government agrees to it. Electoral reforms
are necessary to see that people send their real
representatives.

“away by the left hand.

In the last session, immediately
afier the election, the Government
came with a Bill for the prevention of
defeciion. That was boought again
under cempulsion, not out of convic-
iion, because having secured -sucp a
vast majority they were not sure that
the entire majority would remain. It
was onlr to prevent some ot these
people deserting and going to the
Opposition.

Similarly, on the question of the
Legislative Council, the Government
should take a firm decision as early
as possible. Don't keep this issue
lingering and don't take a decision
an the basis of ad hoc compulsions
or conditions. Why I am speaking so©
emphatically for the abolition of th®
Legislative Council is, ours is a feder-
al structure and a multi-party system.
After 1967 the single party which was
ruling has split up. The split up
started first in 1952, - In 1952 the
Opposition became a majorizy party
in the  then composite State  of Madras,
All 63 communists formed an opposi-
tion fromi  and elected  ths veteran
freedom righter, Shei T, Prauasam as
the leader and sent a letier to the
Governor.  Then  instruction; came
from the Centire not to accept it. 3hri
Rajaji was nothing at that {ime, He
had seen everything. He served as
Governor-General and then as a Minis- -
ter. He was leading a retired life, They
brought him and elected him ag the
leader and prevented non-Congress
party from forming the Government.
How did Rajaji came to Lezislaiure
to become Chief Minister? He was
nominated to the Legislative Couneil.
Not even elected. So, that is my Rrst
experience in 1952, I was sitting in
the Opposition Benches. So, our ex-
perience shows that Legislative Coun-
cil will be used for such purposes.
What is given by right hand is taken
In Andhra
Pradesh and Tamil Nadu where non-
Congress parties have come to power.
fO.l' five years, the Legislative Council
will be dominated by ¢he party which
Wwas in power previously, The As-
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sembly will have a different outlook and
different orientation. The majority in the
Council will be used against the Assembly.
Leader of the Opposition in the Assembly and
the Leader oil the Opposition in the Council,
they can act jointly and with the guidance
from the Centre, they can be used for
frustrating and defeating the policies of the
majority in the Assembly. We have many
States in our country. So, each State has its
own experience, if -rent party comes to power
in a State other than the ruling party at the
Centre, the Centre can use Legis-Council to
defeat the non-Con-gress Governments. There
is a contradiction between the Assembly and
the Legislative Council, It is true that they can
only delay the matters. For example, a radical
Bill is brought for the conferment of land to
the tenants or the take over of a temple land
and onl er permanency to the tenant, it syed
by the Legislative Council. So, because of
this experience we are of the opinion that the
Legislative Council should be abolished.

Even the framers of our Constitution were
not so sure about it. If they were so sure that
the Legislative Council in the States were
essential then the Constitution would have
been different. At the time of framing Con-
stitution, opinions were divided. They have
cleverly provided for the abolition of the
Council and vested the powers in the State.
The State Assembly can pass a Resolution and
the Parliament must frame the Act. The
framers of the Constitution -were not so sure
about the need for a bicameral system at the
State level. Our experience shows, in a federal
structure with multi-party system, the Legisla-
tive Cotmcil in the State is not necessary and
the State administration can function better.
Therefore, I am for abolition of the Legislative
Council as a whole. Nevertheless 1 welcome
this Bill—not that I am supporting the
principle. But if the Legislative Council
remains, my friend has suggested some
provision for the trade
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,¥ unions. Again I would ask my friend
consider one thing. He is a com-i'mitted trade
unionist with a left h.-I losophy and idealogy. I
have known him closely. I would ask him
whether his Bill will provide for inclusion of
NGOs. The NGOs have no trade union rights.
When you right for participation of workers in
the management of industry, should not the
NGOs or the State Government employees be
given an opportunity? Till now the position is
that an NGO should resign his post and then
contest an election, if he wants. Now even in
your Bill that provision is not there. That is what
I am pointing out. So these are important
questions connecte with our political structure
and Centre-State relations and ho;w we will
work the' multi-party system in our country. So
1 would appeal to the Government to consider it
and refer the specific question, if necessary, to
the Sarkaria Commission and take a final
decision for the abolition of the Council. Or if
you think retention is necessary, then come out
with your proposal and justification so that the
House and the country may know about it. For
the time being. I am not sure whether the
Governmen? is going to accept the Bill moved
by my friend, Mr. Dhabe, but I leave it at that. I
am neither enamoured of this Bill nor am I
opposed to this Bill.
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THE DEPUTY CHAIRMAN; Shri
Satyanarayan Reddy.

SHRI B. SATYANARAYAN REDDY:
Madam Deputy Chairman, flrst of all,
I would like to congratulate the Law
Mmister for the statement regarding
the abolition of the Andhra Pradesh
Legislative Council, because this is a
long pending issue. As a matter of
fact, the Andhra Pradesh Assembly
passed a Resolution in 1983 request
ing the Union Government for the
abolition of the Council. At that time,
though we pleaded with the Govern
ment, yet they could not take any
steps in this direction. Again, the
Legislative Assembly of Andhra Pra
desh on the 30th of last month pass
ed the game Resolution for the aboli
tion of the Legislative Council. As
1 of fact, in 1983 I brought

Mebers Resolution in this abolition of the
Council the Government has lecided to bring
the legislation in this session for the abolition
of the Legislative Council of Andhra Pradesh.
1 am very happy so far as this is concerned. *

Coming to the Resolution introduced by
Mr. Dhabe, I would like to tell this House and
the country that from the beginning we are
not in favour of the Councils. As a matter
of fact
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the Constitution was framed and those who
believe in socialism and social structure oi the
country have always said that it requires
fundamental changes because after the
Constitution has been framed, we have got so
many amendments. So, I would like that the
Government must think about it and instead of
bringing so many amendments in the
Constitution, they must convert the present
Parliament into a Constituent Assembly and
redraft the Constitution. It requires the
abolition of the Legislative Councils where
they are existing. At present there are no
Legislative Councils in 17 States. There are
Legislative Councils only in the States of
Andhra Pradesh, Karnataka, Maharashtra,
Uttar Pradesh and Tamil Nadu. In the re-
maining States, there are no Legislative
Councils. My friend from other side was
pleading that the resolution passed by the
Andhra Pradesh Legislative Assembly should
not be given effect to. I would like to point out
that under clause (1) of Article 169 of the
Constitution the Parliament may by law
provide for the,abolition of the Legislative
Council of a State having such a Council or
for the creation of such a Council in a State
having no such Council, if the Legislative As-
sembly of the State passes a resolution to that
effect by a majority of the total membership of
the Assembly and by a majority of not less
than two-thirds of the members of the
Assembly present and voting." The Andhra
Pradesh Legislative Assembly "Eas passed a
resolution unanimously for recommending the
abolition of the Legislative Council. This is
the constitutional provision. So, their request
to the Central Government not to accept the
Resolution passed by the State Assembly has
no meaning. The constitutional provision has
to be accepted and the Government of India is
doing it I am very happy about it. States were
abolished. These are the facts. I would like
to say

connection, taking advantage of this
opportunity, 'that the Constitution requires
redrafting.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ) :May I intervene? We
are introducing the Legislative Council
Abolition Bill, think we should discuss this
issue there. This bill is on a different issue.

THE DEPUTY CHAIRMAN: Please refer
to Mr. Dhabe's motion. His motion is about
those Councils which are existing. You are
speaking on something else.

SHRI B. SATYANARAYAN REDDY: I
have congratulated the Government for
acceding to our request. What I want to tell
this House and the Government is that the
Constitution requires some amendments. We
have made so many amendments to the
Constitution. I am suggesting to the
Government to convert this Parliament into a
Constituent Assembly. There are questions
like the right to recall, lowering the age from
21 years to 18 years, electoral reforms, land
reforms etc. There are so many things and we
went to change the society. We want drastic
changes in order to improve the condition of
the people. Our friend has spoken about
socialism. How can you bring about socialism
without bringing fundamental changes in the
Constitution itself? It requires courages. It
requires conviction. It requires a decision to
do something. Only saying that you stand for
socialism, for the removal of poverty and for
the welfare of the society won't help. What I
mean to say is that in order to do what you
want to do, I think that there must be changes
in the present Constitution. Secondly, why did
the AP State take this decision? In this
connection, I want to tell one thing. Their
decision to abolish the Legislative Council
was taken in order to avoid excessive
expenditure and to achieve economy. Nearly
Rs. 36,70,000 have
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been earmarked lor the AP Legislative
Council, the Legislative Department and the
General Administration Department in the
Budget proposals for the year 1984-85. This
amount could be saved and utilised for the
welfare measures and the development of the
State. If the State Legislative Council is
abolished, this amount can be saved. Not only
that. So many obstacles are created. My
friend, Mr. Kalyanasundaram has stated that a
new Government has come in Andhra
Pradesh after the elections; they wanted to,
take many measures for the welfare of the
people but the Council tried to create
obstacles, and that such things never
happened in any other State. So
(Interruptions)

SHRI SANKAR PRASAD MITRA: What
is your view ori the Bill?

SHRI B. SATYANARAYAN REDDY; I
am coming to that. So far as this

THE DEPUTY CHAIRMAN. By the
time you come to the Bill, the time will be
over.

SHRI H. L. KAPUR (Nominated): The
Law Minister has already stated that what my
hon. friend is saying will be considered when
the Bill comes up. I think, instead of wasting
the time of the House, the hon. Member could
talk on the Bill under consideration rather
than talk about the MLCs.

SHRI B. SATYANARAYAN REDDY:
Madam Deputy Chairman, my
predecessors have spoken something about
Andhra Pradesh. They have commented upon
the Resolution passed by the AP Assembly.
So, I had to refer to it. As a matter of fact, I
have already congratulated the Law Minister
for this. So far as Mr. Dhabe's present Bill is
concerned, in the first instance, we are not for
the Councils; we are opposed to the Council
concept. We want to bring com-
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plete changes in the Constitution if that is in
our hands. So far as Mr. Dhabe's Bill is
concerned, where the Councils are existing,
he wants representation to the workers, to the
farmers, and to the weaker sections. If they do
not want to abolish the Council in
Mabharashtra, it is for them to decide. The
Constitution provides for that. We do not
want the Council. So, we do not want this. So
far as Maharashtra is concerned, they have a
Council. So. he wants representation there for
the workers, etc. Let that be considered by the
Government in respect of the Councils that
are existing now. But if a State does not want
any Council, let it be abolished. There should
not be any misunderstanding. (.Interruptions).
As a matter of fact, [ am against the existence
of such a Council. So. I wani a change in the
Constitution itself.

With these remarks, Madarn, I would like
to congratulate once again the Law Minister
for coming out with a statement that they are
bringing a legislation in this session for
abolishing the Legislative Council of Andra
Pradesh.

THE DEPUTY CHAIRMAN: There is no
time now for a reply.

SHRI S. W. DHABE; It will continue in
the next session.

THE DEPUTY CHAIRMAN- Now the
Leader of the House has to make a statement.

STATEMENT BY MINISTER

Reported statement by the Chief Minister
of Maharashtra

THE LEADER OF THE HOUSE (SHRI
VISHWANATH PRATAP SINGH):
Madarn,, yesterday I tried to contact the Chief
Minister of Maharashtra in the morning. He
was away. So, late night I could have a tele-
phonic talk with him. And he denied the
statement attributed to him in the press.
And he said that at no



